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Heard 14.Couisel f.r the applicant. 
A cey .f this O.A, has been serve1 on 1r. 

Counsel. 

£ This O.A. has bem filei by the applicant araj1 

the posting order issued by the Responients 
N 

23.2.05 (Anne.7-ure-G) directing the applicant t. join 

as ?CW (I/R) Office of CW, 	Qa*sanaar. 	In purs.it  

f this order the Garrisen Engineer,Gpalpur j:'SUC 

rt-I Order i,,52 	.tá.25.5.I5 reljevtbe applicj 

to !J.in  in an exist -'Im5 vacancy. 
C) 	 Ii 

Being ar-rie.ped by this order of relieve, the 
/ 

applicant has approached this Tribunal aj.nst the. 

. 	put qned order on the qrouml that he was net riven 

S 
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any •p.rtun1ty to represent the authoritie as per 

cUuse 3$ and has assailed that it beia hirhi 

i1.1eal, arbitrary and violative of the deparetL 

circulrs. Me has at para-i of the O.A. bgbnitteml  

that he is not a1e to represent the authorities 

as per Clause 3$ of the policy in view of the fact 

tht as per the posting erder(Anne'ure_$) a*. in 

of the reçular sina1s/essdes sent by the ofjce 

of Sri Gan!1na,ar to relieve the applicant forthwith 

and vidw of the fact that the C.., central rnd s 

direction to relieve the applicant and inview cI the 

fact that the applicant has represented to the autho 

rities by representation dt4.63.4$5 an no order 

has been communicated on the said representation.,..' 

The ld.Sr.Standinf,  Counsel for the Respoñents 

hreuht to our aotice that his rievance aainst the 

postinel, to Murnhai on which he sunitted his represe 

ntatin dtd.I.4965 has 1.st its 	 because it 

was as early as on 23.2.$5(Anneure.6)that the Ies-

pondents by their order at srial 15 of that anoeure 

has cancelled the earier postin of the applicant 

to Miibai and aóT •rered his postini under c 

ananatar. 

The L.Ceunse1 for the applicant conMiied that 

the applicant has not filed any representatiri in 

terms of para 39 of the idelis dbr the reasons 

that he had given at para..5 of the 0,A. We have 

perused his subaission at par a5 aM we are nr't isnpre 

ssed by his suiisiori because he ha himself admitt- 
-&- r- 

ed that he had cz*wleoe ofkhavinLthe copy of the 

pa.1 order that he had been posted to ri Ganana- 

rar and there had he press'Jre from the other side 
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to relieve hin. In the circumstances his in-. 

ability to represeit to the departmental aut1 

orities ancl hi° rushint to the Tribuai di 

net at all crediblej' 

As he has not exhausted the c.eparnental 

remedies, he,in the first instanee,sheuld 

e-haust the departmental, rne9ies and there-

fore he is zPArected to sunit a reprsenta-

tion 1 if h3o advise,to the departmental 

authorites for consierition. 

as s so e rd or with re Qard to 
I 

his retention at the present place of postin 

e, however1  hope an1 trust that if he tot  

submit-tA4 iiis reprsentition beforet the dopa 

rthental authorities, the authorities will 

definitely çjive him full opportunity to ex- 

plain his case before posting 	take up 

,k a(new place of postin!. 

A copy of this order he given to both the  

parties, 

9. 
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